
101 Written Answers [ 24 NOV. 1977 ] to Questions 102 

 
t[THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI P. 
D. PATIL): (a) and (b) Instructions have 
already be?n issued for the payment of full 
pay and allowances to Central Government 
employees for the period of suspension in 
respect of those who were detained under 
MISA and for the period intervening between 
termination of service and reinstatement in 
respect of those whose services were 
terminated under proviso (c) to article 311(2) 
during the emergency.   Such periods will be 
treat- 

t[    ] English translation. 

ed as duty for purnoses of increment and 
pension. However this concession will not be 
given to these employees who were released 
from jail during that period on submitting an 
apology. 

As regards the employees arrested under 
DISIR, the administrative authorities are 
requested to examire each case on merits 
depending on the nature offences committed 
by the employees concerned and in the light 
of the court orders on the respective cases 
and. take such decision as may be necessary 
for the reinstatement of the employees as well 
as for treating the period as duty. Guidelines 
in this regard have already been issue to the 
Ministries/Departments. Cases of persons 
who have committed economic offences or 
acts of violence or acts prejudicial to national 
security are not to be reviewed. 

(c) information is not readily available in 
this regard. It is for the State 
Governments/Union Territory Admi-
nistrations concerned to review the pending 
cases in the Courts of law in accordance with 
the instructions issued by the Ministry of 
Home Affairs.] 

 



103        Written Answers        [ RAJYA SABHA ] to   Questions 104 

 
 Pay scales of the employees of the 
Mangalore, Tuticorin, Cochin and 

Marmagao ports 

495. SHRI SUNDER SINGH BHAN-
DARI: Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) what are the pay-scales of the 
employees under various categories 
serving at the Mangalore, Tuticorin, 
Cochin and Marmagao ports, respect 
ively and what are the reasons lor 
different in their pay scales; 

(b) whether Govemrnert propose to put at 
per the pay scales of the employees of 
Mangalore and Tuticorin ports with those of 
the employees of the major ports managed by 
the Port Trusts; and 

(c) what is the quantum of cargo handled 
at Mangalore, Tuticorin, Cochin and 
Marmagao ports and the income earned 
therefrom during the last three years.] 

 

 
t[THE MINISTER OF STATE IN-

CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Apparently the reference 
to Mormugao and Tuticorin Ports in this 
Question is to the Major Ports of New 
Mangalore and New Tuticorin. New 
Mangalore and New Tuticorin Ports are 
administered departmentally by the Central 
Government and as such their employees are 
governed by the Central Government scales of 
pay and allowances. On the other hand 
Cochin and Mormugao Ports are administered 
by the respective Port Trusts set up under the 
Major Port Trusts Act, 1963. The pay-scales 
of the employees at Cochin, and Mormugao 
as also of other Major Port Trusts have been 
delinked from the Central Government pay 
structure and are governed by the scales of 
pay and allowances evolved by different 
Committees set up by Government for this 
purpose. 

(b) No, Sir. 

(c) The information is being collect 
ed and will be laid on the Table of the 
Sabha.] 

I.A.S, and I.P.S.  Officers Indicted by the 
Capoor Commission 

496. SHRI MULKA GOVINDA REDDY: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Central Government have 
received any request from the Haryana 
Government for taking action against I.A.S, 
and I.P.S. officers indict- 

■j    t[    ] English translation. 


